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CENTRAL AOmwiSTRATIVE TRIBUNAL
PRINCIPAL BENCH, MEy DELHI

OA NO, 1296 OF 1QQA

Nau) Dalhl this th» 7 th day of Dacambar 1994

Hon'blt f^r. 3,P. Sharraa, Namber (3)
Hon'bls Mr, S,R. Adlgs, Member (A)

1, Central Oout, Class IV
Employees Association
Branchs Central Electricity Authority
Sewa Bhawan, R.K.Puram,
New Dalhle«» 110 066 throuQh its secretary,

2, Shri Banshi Ohar
Peon, Central Electricity Authority
3«wa Bhsvan, R.K.Puram
New Delhi-110 066,

3, Shrl Sits Ram Singh
Peon, Csntrai Electricity Authority
S»wa Bhawan, R,K,Puram
New Delhi,- 110 066,

{By bhri K,L»Bhandula, advocate)

Versus

1, Secretary to the Cowt, of India
Ministry of Power, Shram Shakti Bha van
Rafi Marg, New D»lhi-11Q 001,

2, Secretary to the Gowt, of India
Dept, of Personnel & Trainino
Ministry of Home Affairs
North Block, New Delhi,

3, The Chairman

Central Electricity Authority
Sewa Bhawan, R,K, Puram,
New Delhl-110 066,

( F •- ^" '̂1 M )

iJLD.L£.(8r=€4#ettl»t*m)

Hon'ble Mr, 3,P,3harma, MeBtoer{3|̂

Central Gowt. Class IV Employees Association aionguith the affected

applicants 2 i 3 jointly filed this application regarding promoticr. of

Grouf>.D employees in the Ministry of Power to Group-C posts of the

4

I«®•»•Applicants«

.Respondsnts,



I

Csntral Seci?6tariat ClerJLcaX Se^vXce, Th# applicants* Qscleyancs

is that the respansJent No, 1 who is the cadre authority for its

pertjcIpating units i,e, itself^ Ministry of Non«»Cc»iy#ntion8l

Energy Sources and Central Electricity Authority hays failed

to prepare a common seniority list for promoting Group-0 employees

utho are eligible for promotion to CSCS under 5^ quota meant for

iducationally qualified employees hawing 5 years continuous

service^ and the respondents have given benefits to only their

CHjin employees,

2. It hae come to light that in the Central Electricity Autho-

rity, ther« is no post of Oamadar, It is also^knotan that there is

post of senior peon either a»d-6n±y the posfe of Oaftry do exist.

3. The applicants* association therefore, has a grievance that
jPtf'. jDdx irL-y<'

in the other two ©ontMteuting departments i,« Ministry of Power

itself as well as Ministry of Non-Conventional Energy Sources,

persofss who join as Group-0 subsequently get promotions in that

ministry to the higher grade of Group-0 and they rank as senior.

Since similar opportunities are not available to the applicants

in the Central Electricity Authority, they remain junior irres

pective of their length of service in Grou|>.0,

4. After making unsuccessful representations which have not

been rspllad to, th® applicants have filed this application in

3une 1994 and prayed for grant of relief that a direction be

issued to the respondents to prepare a common seniority list

of Group-D employees of the participating units of eligible pBtssns

for promotion to the post of iOC {CSCS) against 5^ quota, and

OPC for promotion be held strictly in accordance with the provisions/

Instructicna of the Gowt, of India as laid down in the OoPT OM

No,16980 as amended by fiW No,24181,
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% On notlc®, th« respondents contested this application
and stated that they are edop-tingre^iw-established procedure

laid dcjsijn in the SH of igSQ with clarification in ig8l«(Ann«xurs
IV to the application &Annexure^III of the counter)^

6, We have heard learned counsel for the applicants Shri

K»L. Bhandula, Shri Bhanduia wants ts challenge the Ws

instructions which are prejudicial to the interests of the

applicants, by filing a fresh application^

In view of this, this application Is alloued to bs withdrawn,
and the applicants are allowed to file a fresh application as

ptaysd for, according to law.

Costs on parties.

<3-p^shar«}l^ra£R(A) l«SLra£fi(j}

aa.


